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SYNOPSIS 

The present Original Application is being filed by the tribal and 

agrarian residents of several villages in the Dhalbhumgarh 

Block of East Singhbhum District, Jharkhand, invoking the 

jurisdiction of this Hon’ble Tribunal under Sections 14, 15, 18, 

and 19 of the National Green Tribunal Act, 2010. The 

Application seeks judicial intervention to prevent irreversible 

environmental damage, protect constitutional rights, and 

ensure procedural fairness in the environmental clearance 

process for an industrial project proposed by M/s Gajanan 

Ferro Private Limited. 

 

Respondent No. 1, a private company, is attempting to 

expand its industrial operations by establishing a captive 

power plant and sponge iron unit across villages including 

Kakurama and Kadambeda. The area is a constitutionally 

protected Fifth Schedule area, inhabited predominantly by 

tribal communities, and governed by the Panchayats 

(Extension to Scheduled Areas) Act, 1996 (PESA). 

 

The public hearings held on 04.10.2024 and 13.12.2024 were 

procedurally flawed and coercive, failing to adhere to Clause 7 

of the EIA Notification, 2006. Further, evidence exists that the 

company commenced construction activities without prior 

environmental  clearance,  violating  the  Environment 
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(Protection) Act, 1986 and constitutional mandates under 

Articles 244(1) and 21. The Gram Sabha, whose consent is a 

statutory precondition in Scheduled Areas, was never 

consulted. 

 

Allegations include fraudulent public hearing proceedings, 

suppression of facts, misrepresentation before authorities, 

and unauthorised expansion beyond the permitted 

Environmental Clearance. Evidence, including video CDs and 

witness statements, is being annexed to support claims of 

illegal and coercive practices. 

 

This Application prays for quashing the illegal proceedings, 

halting all construction and operations, directing a fresh EIA 

process, and instituting penal action against the Respondents 

involved in statutory violations. 
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List of Dates/Events 

 

 

 
01. 04/10/2024 

 Handwritten letter to the Zila Parishad and other 

concerned authorities regarding the power plant 

expansion. 

 
 

 
02. 05/10/2024 

 News Article regarding public hearing of power plant by 

Jharkhand Pollution Control Board was postponed due 

to after public protest. 

 
03. 05/10/2024 

 News article stating that the Aadivasi party’s stand 

against expansion of power plant. 

 

04. 08/10/2024 

 A resolution letter of the Gramsabha held at kakurrama. 

 
05. 09/10/2024- 

 News article as reported by The ‘Dainik Bhaskar’ 

wherein villagers strongly opposed the expansion of the 

plant. 
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06. 16/10/2024- 

 A letter addressed to Zilla Parishad and other concerned 

authorities regarding the power plant expansion by the 

villagers of Kakurrama, Manikabeda, Ghosda, Amda, 

Kandrapara, Jorsol, Tikrapada and Gogal. 

 
07. 02/12/2024 

 A resolution letter of the gram sabha held at the 

premises of Sheetla Temple, located between the 

villages of Kadambeda, Kakurma, and Manikabeda 

under the Dhalbhumgarh Block, within Nutangarh 

Panchayat. 

 
08. 02/12/2024- 

 Letter addressed to PCB (Pollution Control Board) at TA 

Bhawan and to The Deputy Commissioner at East 

Singhbhum, Jamshedpur. 

 
09. 03/12/2024- 

 News article as reported by The ‘Dainik Bhaskar’ 

regarding the discussion about the expansion of 

Gajanann Ferro company at Gram Sabha. 
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10. 04/12/2024- 

 Letter addressed to the Block Development Officer 

against Gajanann Ferro’s- Sponge Iron and Captive 

Power Plant. 

 
11. 14/12/2024- 

 A news article as reported by The ‘Dainik Bhaskar’ 

stating that the villagers would not allow the NOC to the 

company. 

 
12. 05/02/2025- 

 Letter addressed to The MoEF&CC requesting to 

cancellation of public hearing related to expansion of 

Gajanann Ferro Pvt. Ltd. By Jharkhand State Pollution 

Control Board (JSPCB). 

 
13. 21/02/2025- 

 Letter addressed to The Registrar, National Green 

Tribunal (NGT), EZ BENCH at Kolkata. 
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mailto:dc-jsr@nic.in
mailto:es-bdodgarh-jhr@nic.in
mailto:info@jseiaa.org
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MOST  RESPECTFULLY SHOWETH: 

Facts of  the Case: 
 

 

01. The Applicant address stated above shall serve as the 

designated address for service of all notices relating to this 

application. 

02. The Respondents address as stated above shall serve as the 

designated address for service of all notices relating to this 

application. 

03. The Applicant is a permanent resident and Gram Sabha 

member of villages affected by the expansion of a power plant and 

sponge iron facility being developed by M/s Gajanan Ferro Pvt. Ltd. 

at Kadambeda and adjoining areas. The company has undertaken 

large-scale construction activity and has manipulated the public 

hearing process, all in violation of statutory and constitutional 

safeguards, including the EIA Notification, 2006 and the 

Panchayats (Extension to Scheduled Areas) Act, 1996 (PESA). 

 

 

 

04. That the Respondent no.1 has Misused and Overreached the 

Environmental Clearance (EC) originally granted for one project 
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and has extended its industrial operations to new locations 

including areas in Kakurama and Kadambeda without any 

amendment to or fresh grant of EC. The expansion violates the 

provisions of the Environmental Impact Assessment Notification, 

2006 (as amended) and is therefore ultra vires the terms of the 

clearance and constitutes unauthorized environmental activity 

under the Environment (Protection) Act, 1986. 

05. That the Respondent no.1, has commenced construction of its 

captive power plant and sponge iron unit without securing prior EC 

for the expansion, as evidenced by local testimonies and visual 

documentation (videos and photographs) which amounts to pre- 

clearance violation, and such acts are punishable under Section 15 

of the Environment (Protection) Act, 1986. The visual 

documentations and photographs are annexed hereto and marked 

as Annexure-“1” 

06. That it is pertinent to mention here that the Respondent no.1 

has deliberately failed to disclose accurate and material 

information to the Jharkhand State Pollution Control Board and 

MoEF&CC. It misrepresented the scale of operations and 

concealed facts regarding pollution impact, agricultural land use, 

and community objections. This constitutes fraudulent evasion, 

apart from administrative and regulatory violations. The news 

article as reported by the daily news paper (Dainik Bhaskar) 

pertaining to the objection raised by the villagers, is annexed 

hereto and marked as Annexure-“2” 
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07. Further it is stated that the Respondent no.1 has deliberately 

Suppressed Gram Sabha Consent in Fifth Schedule Area as the 

entire region falls within a Fifth Schedule area under Article 244(1) 

of the Constitution of India. The PESA Act Panchayats (Extension 

to the Scheduled Area), 1996, requires prior informed consent of 

the Gram Sabha for any project affecting community land, water, 

or forest resources. No such consent was ever obtained. Therefore, 

the expansion is unconstitutional, illegal, and void ab initio. 

08. That the fraudulent and Coerced Public Hearing Process were 

conducted twice i.e. on 4th October 2024 and 13th December 

2024 in a manipulated manner, with local villagers either excluded 

or intimidated. Outsiders were transported in, paid to attend, and 

falsely presented as stakeholders. Locals who attempted to raise 

objections were denied the to speak, violating their constitutional 

right and the clause 7 of the EIA notification, 2006. Formal 

representation addressed to several necessary authorities has 

been intimated and several other Gram Panchayat resolutions 

were passed, copies of which has been annexed hereto and 

marked as Annexure-“3” 

09. That the Respondent no.1, in Violation of Doctrine of Public 

Trust and Sustainable Development has suppressed environmental 

risks, violating due process, and ignoring the rights of the 

indigenous population, the Respondent no.1 has violated the 

doctrine of public trust, and intergenerational equity, both core 

tenets of Indian environmental jurisprudence as evolved by the 

Hon’ble Supreme Court in M.C. Mehta v. Kamal Nath (1997) 1 SCC 
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388 and Vellore Citizens Welfare Forum v. Union of India (1996) 5 

SCC 647. 

 
 

 

 Consequences of Unlawful Activity:- 

 

a) Pollution of air, water, and soil, particularly due to 

sponge iron emissions 

b) Threat to over 200 acres of agricultural land, affecting 

food security and economy. 

c) Depletion of groundwater and reliance on a fragile 

riverine ecosystem 

d) Health impacts, especially respiratory illness, on tribal 

populations 

e) Erosion of constitutional rights and loss of democratic 

participation. 

10. It is a matter of grave concern that Respondent No. 1, M/s 

Gajanan Ferro Pvt. Ltd., has reportedly misused the Environmental 

Clearance (EC) granted for a specific project and has unlawfully 

expanded its industrial operations beyond the scope and spatial 

limits sanctioned under the said clearance. Such overreach 

amounts to a blatant breach of the Environmental Impact 

Assessment (EIA) Notification, 2006 and constitutes an 

environmental offence under Section 15 of the Environment 

(Protection) Act, 1986. This action reflects mala fide intent to 

bypass legal procedures and execute industrial activities under the 

guise of a pre-existing clearance. 
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11. That the Respondent no. 1, has further engaged in deliberate 

non-disclosure of material facts before statutory authorities 

including the Jharkhand State Pollution Control Board and the 

Ministry of Environment, Forest and Climate Change. By 

withholding accurate information regarding the scale, nature, and 

location of its extended operations, and failing to disclose the 

commencement of construction activities, the company has 

fraudulently evaded legal scrutiny. 

 

 

 

12. That Assuming without admitting that any EC was granted, it 

is submitted that said clearance would be conditional and 

contingent upon site-specific constraints, stakeholder consultation, 

and pre-development compliance. The commencement of site 

preparation, installation, and construction activities without 

environmental monitoring and consent from the Gram Sabha 

directly contravenes the conditions precedent embedded within 

the clearance and renders such EC void ab initio under law. 

 
 

 

13. It is further submitted that the Respondent No. 1 has been 

engaging in unauthorized extraction of groundwater from 

borewells and nearby aquifers without obtaining consent to extract 

groundwater under the Central Ground Water Authority (CGWA) 

guidelines and in violation of the Environment (Protection) Act, 

1986. This unregulated extraction is already affecting the water 
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table in surrounding areas, threatening the agricultural viability of 

over 200 acres of land that local villagers rely on for subsistence 

farming. 

 
 

 

14. Furthermore, the establishment of a sponge iron and captive 

power plant will inevitably lead to substantial emission of 

particulate matter (PM2.5 and PM10), NOx, SO2, and other 

hazardous air pollutants, despite claims to the contrary. Sponge 

iron plants are notorious for causing severe air pollution through 

fugitive emissions from raw material handling, kiln operations, and 

fly ash dispersal. The absence of a verifiable pollution mitigation 

plan, proper stack height design, or air quality monitoring 

mechanism poses a grave health risk to the local population, 

including children and the elderly. 

15. That these activities are in direct violation of the Air 

(Prevention and Control of Pollution) Act, 1981, and the 

precautionary principle enshrined in Article 21 of the Constitution 

of India. The illegal and unscientific use of natural resources 

without clearance or environmental safeguards must be 

immediately halted and investigated by an expert committee 

appointed by this Hon’ble Tribunal. 
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GROUNDS 

1. Violation of the Environment (Protection) Act, 1986 – Section 

15 Read with Rule 5 

The most egregious violation committed by Respondent No. 1 is 

the commencement of construction activities and industrial site 

preparation without securing a valid Environmental Clearance (EC) 

for the proposed captive power and sponge iron plant. Section 15 

of the Environment (Protection) Act, 1986 provides for penal 

consequences—including imprisonment and fines—for any person 

or company that fails to comply with provisions of the Act or the 

directions issued thereunder. The Environmental Impact 

Assessment Notification, 2006 (as amended) issued under Rule 5 

of the Environment (Protection) Rules, 1986 mandates prior EC 

before the commencement of any Category A or B project activity. 

The act of cloaking construction under tarpaulin to evade 

regulatory visibility is prima facie evidence of an intent to deceive 

and subvert lawful process. 

 

 

 

2. Contravention of the EIA Notification, 2006 – Clause 7 (Public 

Consultation Requirements) 

The entire EIA process has been vitiated by procedural 

irregularities, including: 

(i) Public hearings held at inaccessible and intimidating venues 

(e.g., Amda Middle School during school hours and Agarsen 

Bhawan over 10 km away from the project site); 

(ii) Use of paid non-residents to fabricate community support; 

(iii) Denial of speaking opportunities to genuine stakeholders from 
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directly affected villages; 

(iv) Failure to disclose accurate environmental and social impact 

data; 

(v) Absence of independent record-keeping and post-hearing 

transparency. 

These acts collectively undermine the very raison d'être of the 

public consultation mechanism under environmental law, which 

seeks to empower communities and ensure participatory 

governance, 

 

 

 

3. Violation of the Air (Prevention and Control of Pollution) Act, 

1981 

The Respondent has neither disclosed an air emission control plan, 

nor has it acquired a Consent to Establish under Section 21 of the 

Air Act.1981, Sponge iron plants are designated as red-category 

industries due to their emission-intensive nature. The absence of 

emission stack data, air quality modelling, or compliance with 

prescribed norms on particulate matter, NOₓ, SO₂ , and volatile 

organic compounds (VOCs), renders the proposed project 

environmentally hazardous and legally untenable. 
 
 

 

4. Violation of the Water (Prevention and Control of Pollution) Act, 

1974 

The Respondent Company has allegedly drilled and operationalized 

borewells for groundwater extraction without the necessary 
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permissions from the Central Ground Water Authority (CGWA) or 

the Jharkhand Ground Water Board, as required under the CGWA 

Guidelines, 2015. Such unauthorized withdrawal of groundwater— 

especially in an agriculturally reliant region—constitutes a violation 

of Sections 24 and 25 of the Water Act and endangers community 

water security and ecosystem sustainability. 

 
 

 

5. Violation of the Panchayats (Extension to the Scheduled Areas) 

Act, 1996 (PESA) 

The area in question is a Fifth Schedule Area under Article 244(1) 

of the Constitution. Section 4(d), (e), and (i) of the PESA Act, 1996 

mandates prior informed consent of the Gram Sabha for land 

acquisition, development planning, and utilization of natural 

resources. No Gram Sabha consent either orally or in writing has 

been obtained from Nutangarh Panchayat or its constituent 

villages. This failure alone renders the entire project 

constitutionally null and void, irrespective of its environmental or 

commercial justification. The newspaper report as reported by the 

daily newspaper (Prabhat Khabar) is annexed hereto and marked 

as Annexure-“3” 

 
 

 

6. Violation of Article 21 of the Constitution of India; 

The right to life under Article 21 has been judicially interpreted by 

the Hon’ble Supreme Court in Subhash Kumar v. State of Bihar 

[(1991) 1 SCC 598] and M.C. Mehta v. Union of India to include 
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the right to a clean, safe, and sustainable environment. The 

Respondent’s actions—ranging from illegal construction to air and 

water pollution—pose a direct and grave threat to this right and 

invoke constitutional remedy through the National Green Tribunal. 

 
 

 

7. Violation of Article 244(1) Read with Article 13(3)(A) of the 

Constitution; 

The Scheduled Areas receive special constitutional protection. Any 

executive action or law violative of tribal self-governance principles 

can be struck down as being inconsistent with the fundamental 

law of the land. The Respondent’s operations, undertaken in a 

Scheduled Area without due legislative or community sanction, 

amount to a constitutional trespass and are liable to be declared 

ultra vires. 

 

 

 

8. Violation of Principles of Environmental Jurisprudence 

Recognized in India; 

The Respondent’s conduct falls afoul of core environmental 

principles such as: 

Precautionary Principle – the burden of proof lies on the polluter to 

demonstrate that activity is environmentally benign; 

Polluter Pays Principle – the violator must bear the cost of 

environmental remediation; 
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Public Trust Doctrine – natural resources are held by the State in 

trust for the people and cannot be alienated for private gain 

without due process. 

These principles, as enunciated in Vellore Citizens Welfare Forum v. 

Union of India [(1996) 5 SCC 647] and M.C. Mehta v. Kamal Nath 

[(1997) 1 SCC 388], are binding law under Article 141 of the 

Constitution. 

 
 

 

9. Violation of the Doctrine of Legitimate Expectation 

The Applicant communities had a legitimate expectation that no 

development activity would commence without lawful clearances, 

due consultation, and environmental protections. The 

Respondent's conduct has betrayed the trust reposed by the 

community in regulatory mechanisms and subverted the integrity 

of environmental governance. 

Limitation 

 

That the cause of action in the present case is of a continuing 

nature, as the environmental violations, unauthorized construction 

activities. The construction works and related activities that form 

the subject matter of this application are currently in progress, and 

the resulting environmental damage is continuing. Therefore, the 

limitation period is being computed from the date of continued 

cause and not from a single isolated event. Hence, this application 

is well within the statutory period of limitation as per law. 
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PRAYER 

 

That the applicant humbly prays that this Hon’ble court may 

kindly be pleased to pass the following reliefs and/or order or 

orders: 

 

A) Quash the public hearings conducted on 04.10.2024 

and 13.12.2024 as being illegal, coercive, manipulated, and in 

clear violation of Clause 7 of the EIA Notification, 2006, and 

the principles of natural justice, thereby rendering the process 

invalid and non-est in the eyes of law. 

 

B) Declare the construction  and expansion  activities 

undertaken by Respondent No. 1 – M/s Gajanan Ferro Pvt. Ltd. 

– in and around Kakurama, Kadambeda, and Manikabeda, 

without valid  environmental clearance, as unlawful, 

unauthorized, and a violation of the Environment (Protection) 

Act, 1986. 

 

C) Direct Respondent No. 1 to immediately cease and 

desist from any further construction, site development, or 

industrial activity in the proposed project area pending final 

disposal of this matter and subject to lawful environmental 

approvals. 

 

D) Declare that the proposed industrial expansion by M/s 

Gajanan Ferro Pvt. Ltd. within the jurisdiction of the Fifth 

Schedule Area is void ab initio due to the absence of prior and 

informed Gram Sabha consent, as mandated under the 
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Panchayats (Extension to the Scheduled Areas) Act, 1996 

(PESA), and Article 244(1) of the Constitution of India. 

 

E) Direct the Jharkhand State Pollution Control Board, 

SEIAA, and MoEF&CC to conduct a fresh Environmental 

Impact Assessment and organize a new public consultation 

only within the project-affected area and in strict compliance 

with applicable environmental regulations, ensuring full 

participation of Gram Sabha members. 

 
F) Constitute an Independent Expert Committee of 

ecologists, social scientists, and environmental engineers to: 

 

I. Conduct a site inspection and assessment of the 

environmental degradation already caused by the illegal 

construction; 

II. Evaluate the projected impact of the proposed sponge 

iron and power plant on air quality, water availability, 

soil fertility, and human health. 

 

G) Direct the Ministry of Industry, Government of India, 

and the Department of Revenue and Land Reforms, 

Government of Jharkhand, to review and withhold any land 

use conversion or industrial facilitation for the project until the 

environmental concerns and constitutional safeguards are 

fully addressed. 
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H) Pass such other or further order(s) as this Hon’ble 

Tribunal may deem just and proper in the facts and 

circumstances of the present case, in the interest of 

environmental justice and the protection of constitutional 

rights of Scheduled Tribes. 

INTERIM   RELIEFS 

 
A. Issue an ad-interim injunction restraining Respondent No. 

1 from carrying out any further construction, erection, 

excavation, material transport, or operation in the area 

pending final disposal of the present Original Application. 

 

 

 

B. Direct Respondent No. 2 (JSPCB) to conduct an immediate 

on-site investigation and submit a report on the current 

status of construction and any violation of environmental law. 
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ADVOCATE 
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Expansion work In progress. 
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Annexure- “1” 

 
 

 

 
 
 

 

 

Tribal people of the vilage gathered for protest againstthe expansion of 

theplant, M/S Gajanann Ferro Pvt. Ltd. 
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Annexure “2” 
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TRANSLATED 
 

 

Public hearing for power plant construction postponed after uproar. 
 

 
The public hearing organised by Jharkhand State Pollution Control Board in Amda 

School Bhawan of Nutangarh Panchayat on Friday regarding environmental 

clearance for the construction of a 76 watt captive power plant for power generation 

in Kadamveda village turned out to be a huge success. The officials tried to 

convince the people but even after that the ruckus did not stop and the hearing had 

to be postponed. During this, there were allegations of pushing and shoving with the 

Panchayat representatives. The next date will be fixed later. 

What is the matter? 

A large number of villagers had already gathered before 11 a.m. for the public 

hearing at the Aamda school premises. As soon as the hearing began, in the 

presence of Ghatsila’s Land Reforms Deputy Collector Surin and other officials, 

some people started creating a commotion in protest against the proposed power 

plant. The villagers were expressing opposition to holding a public hearing on the 

school grounds. They were so agitated that they vented their anger on the officials 

and the panchayat representatives as well. They were protesting both the power 

plant and the decision to conduct such a public hearing on the school premises. 

At one point, the villagers even attempted to block the gate and prevent the officials 

from leaving. The public hearing was attended by LRDC Nikhil Surin, Regional 

Officer Ram Prakash, Scientist Amrita Mishra, Executive Magistrate Aman Kumar, 

Police Inspector Manoj Kumar Gupta, among others. 

The villagers protesting the hearing were not willing to listen. Police Inspector Manoj 

Kumar Gupta, Executive Magistrate Aman Kumar, Panchayat Committee member 

Asha Seat Mukhia Payoh Hazam, and other officials kept trying to reason with them. 

However, the villagers were so furious that they refused to listen to anyone. They 

kept demanding that the power plant should not be built under any circumstances. 

During the protest, people also pointed out that the use of loudspeakers during the 

public hearing being conducted at the Aamda Middle School premises was 

disturbing the students' studies. They demanded that it be stopped immediately and 

also submitted a memorandum regarding the issue. 
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"Manhandlingof WomenRepresentatives" 

Payoh Hangam, the Mukhia (Head) of Nutangarh Panchayat, and Asha Seat, the 

Panchayat Committee member, stated that during the public hearing, when they 

tried to pacify the protesting individuals, several people misbehaved with them, 

using abusive language and even manhandling them. This is a very unfortunate and 

condemnable incident. A complaint will be lodged at the police station regarding 

this. 

Pranav Mahto, the village head of Murakati village, stated that a power plant is going 

to be constructed in our panchayat area. This is a matter of great joy. Many people 

from the region will get employment, and it will create job opportunities locally. 

Under any circumstances we will not allow any kind of obstacles in the construction 

of the power plant. In this regard, a meeting of all village heads and other members 

of the panchayat will soon be convened to make a decision. 

 
 
 

 

“Opportunityfor 850People to Get Employment" 

The proposed power plant will generate 70 megawatts of electricity. The water 

required for this power plant will be brought from the Subarnarekha River. The 

smoke emitted from the chimneys of the Gajanann Ferro Company will be utilized to 

generate power in the plant. There will be no need to use coal of any kind in the 

power plant. Modern systems will also be implemented to ensure it remains 

pollution-free. The construction of this power plant will create job opportunities for 

850 people. 
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TRANSLATED 
 
 

 
DATE; 05/10/2024 

Bharat Adivasi Party Opposes Expansion of Gajanan Ferro Company 

Dhalbhumgarh: 

The Bharat Adivasi Party has strongly opposed the proposed power plant to be 

set up in Mouza Kandarbeda of Dhalbhumgarh. A memorandum was submitted 

to Block Development Officer Babli Kumari, protesting the violation of Article 

244(1) of the Constitution of India and demanding that the expansion of 

Gajanan Ferro Pvt. Ltd. be halted. 

 

The memorandum states that the residents of Nutangarh Gram Panchayat 

assert that in Fifth Schedule areas, no public hearing or expansion of Gajanan 

Ferro Company can be conducted without the approval of the Gram Sabha. 

During the public hearing held on Friday at the Amda school premises, officials 

present—LRDC Nit Nikhil Soren, Regional Officer Ram Prakash, Scientist Amrita 

Mishra, and Magistrate Aman Kumar—were accused of violating Articles 244(1) 

and 13(3)(A) of the Indian Constitution. The demand was made for strict legal 

action against them and cancellation of the expansion of Gajanan Ferro Pvt. Ltd. 

The villagers warned that if the company proceeds with the expansion in an 

unconstitutional manner, a massive protest movement will be launched by the 

local residents. 
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TRANSLATED 

 
 

 
DATE; 09/10/2024 

 

Villagers Protest Expansion of Gajanan Ferro 

 

A community Gram Sabha was held under the chairmanship of Village Head 

Amul Kumar Pani in Kankurama village of Nutangarh Panchayat. The main topic 

of discussion was the operation of Gajanan Ferro Private Limited, located in 

Kadambera Mouza. 



37 
 

 
During the meeting, it was noted that the company has been operational since 

2011, and questions were raised regarding how the company’s CSR (Corporate 

Social Responsibility) funds have been used, including who received them and 

under what names. The villagers decided to demand the full record of this. 

Additionally, the Gram Sabha resolved to request: 

 

 A list of how many local residents have been given permanent jobs in the 

company. 

 A complete list of current employees with their names. 

 

 The turnover record of the company from its inception to date. 

 

 A copy of the environmental clearance certificate. 

 

Due to the adverse environmental impact, the Gram Sabha collectively resolved 

that the company’s expansion should be canceled. Otherwise, they decided 

to launch a strong agitation. 

Furthermore, the assembly resolved to immediately halt ongoing construction at 

the plant and to pursue legal action against it. 

Present at the meeting were: 

 

 Village Heads: Shankho Tudu (Tikrapada), Ajay Hembram (Bangarkala), 

Mangal Murmu (Kandrapada) 

 Bharat Adivasi Party members: District President Indrajit Murmu, 

Secretary Indrajit Munda, Acting President Atish Mardi, Nil Munda, 

Baburam Mandi 

 Other attendees: Durga Prasad Singh, Sanatan Nayek, Md. Shakib, Sagar 

Pani, Pintu Pani, Diku Pani, Sachin Nayak, Phanu Murmu, Amal Nayek, 

Sanatan Pani, Rahul Nayek, Biswajit Pani, Deepak Pani, Gunadhar Pani, 

and others. 
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TRANSLATED 

 
DATE; 03/12/2024 

 
Discussion on the Expansion of Gajanan Ferro Company Held in Gram Sabha 

Villagers Decide to Oppose Due to Increasing Troubles from the Expansion 

A Gram Sabha was held near the Sheetla Temple, located on the border of Manikabeda and 

Kankuramba villages under Nutangarh Panchayat, under the chairmanship of Gram Pradhans 

Shankar Kisku and Amal Pani. The agenda of the meeting was to discuss the construction of 

the M/s Gajanan Ferro Pvt. Ltd. Sponge Iron Captive Power Plant at Mouza Kadambeda, as 

well as the process of public hearing in light of the Ministry of Environment and Forests, 

Government of India's Notification No. SO 1533 and Amended Notification No. SO 3067(E) 

with PR Number issued by the Pollution Control Board (2024–25). 

 
During the meeting, serious objections were raised regarding the negative impact the construction 

or expansion of the Sponge Iron Plant would have on the agricultural lands of Mouzas Kankuramba, 

Manikabeda, Ghoshda, Jodshol, Ektal, Goglo, Kandarapada, and Tikrapara . It was also decided in 

the meeting that the expansion of the power-cum-sponge iron plant would lead to environmental 

pollution affecting the local population. 

 

The expansion would cause damage to approximately 5 acres of cultivable land, pose a threat to 

the groundwater level, negatively impact public health, and affect the livestock reared by the 

farmers. In view of these concerns, the villagers expressed strong discontent over the proposed 

plant expansion. 

 

It was also decided that a copy of the Gram Sabha resolution would be submitted to the senior 

administrative authorities. 

 
Among those present in the meeting were: 

 

 Sukhda Hembram, Pradhan of Tikrapara 

 

 Shankho Tudu of Ghoshda 

 

 Sonatan Pani, Harendra Pani, Sapan Kumar Pani, Amal Nawek, Fagu Murmu, Ludhu 

Murmu, Jitendranath Pani, Mahamay Pani, Rajkumar Pani, Baroli Pani, Saubhagya Pani, 

and others. 
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TRANSLATED 

 

Date:-014/12/2024 

 

Villagers File Complaint Demanding Denial of NOC to Power Plant 

 

• Dhalbhumgarh 

 

Following the environmental public hearing, some villagers submitted a written 

complaint demanding that no NOC (No Objection Certificate) be granted for the 

construction and expansion of the Gajanan Ferro Private Limited Power Plant. 

The complaint states that without the consent of the Gram Sabha, none of the 

affected villagers will ever give an NOC. They further asserted that they will not 

approve the project without first reviewing the project’s demo copy. 

The villagers have demanded that all deep bore wells inside the company 

premises, except for one, be shut down, and that wastewater discharge into the 

Bans Kathia stream be stopped. Until these demands are met, the villagers 

stated that they will not grant any NOC. 

The written complaint bears the signatures of villagers including Sanjay Pani, 

Harendra Pani, Rajkumar Pani, Chanchal Pani, Rahul Nayek, Ayant Pani, among 

others. 
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TRANSLATED 

To 

The Hon’ble Zila Parishad Member (East Singhbhum), 

Sub-Divisional Officer, Dhalbhumgarh (Ghatshila), 

Circle Officer, Dhalbhumgarh, 

Block Development Officer, Dhalbhumgarh, 

Officer-in-Charge, Dhalbhumgarh Police Station, 

Mukhiya, Nutangarh Panchayat, 

Panchayat Committee Member, Nutangarh, 

Ward Members – Itnagarh, Kakurama, Manikabesh, Amda, 

Village Heads – Ratangarh, Kakushma, Manikabesh, Amda, 

East Singhbhum, Jharkhand – 832302 

Sir/Madam, 

We, the residents of villages Manikabeda, Kakurama, Kadambeda, and Amda under 

Dhalbhumgarh Block, would like to respectfully bring to your attention that Gajanan 

Ferro Pvt. Ltd, a company already operating in our village, is now planning to set up a 

new power plant in the same area. 

We, the villagers, strongly oppose the establishment of this new power plant. After 

extensive discussion among the residents regarding the potential negative impacts 

of the plant on our lives and environment, we would like to place the following points 

on record: 

1. Environmental pollution due to the use of coal in the plant. 

2. Adverse impact on nearly 200 acres of agricultural land. 

3. Water-related issues. 

4. Health-related problems. 

Along with these, there may be several other serious challenges that the villagers will 

have to face in the future. 

Therefore, we earnestly requestal concernedauthorities to treat this matter with utmost 

seriousness and refrain from granting NOC (No Objection Certificate) to Gajanan Ferro 

Pvt. Ltd for this proposed power plant. We, the villagers, will be forever grateful for 

your support. 

Sincerely, 

All the villagers of 

Manikabeda,Kaku 

rama,and Amda 

Dhalbhumgarh- 

832302 
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TRANSLATED 

 

 
Colective Gram Sabha (Vilage Assembly) 

Date: 08/10/2024 

Location: Village Kakurama 

Chairperson: Village Head Amal Kumar Pani 

A collective Gram Sabha was held today under the chairmanship of Village Head 

Amal Kumar Pani in Kakurama village, where the following points were discussed: 

1. Since 2011, Gajanan Ferro Company has been operating continuously. A 

detailed record must be provided of how the CSR (Corporate Social 

Responsibility) funds were spent, by whomand in whosename. 

2. A list must be provided showing howmany local persons affected by the 

projecthavebeengivenpermanentemployment in the current operations of 

Gajanan Ferro Company. 

3. A complete list of all persons currentlyworking in the company must be 

made available. 

4. The turnover records of the company from the time of its establishment till 

date must be provided. 

5. A copy of the Environmental Clearance Certificate must be given. 

6. The “No Objection Certificate” (NOC) previously issued by the village before 

the establishment of Gajanan Ferro Company must be made available. 

If these demands are not fulfilled, and considering the adverse environmental 

impacts, the collective GramSabhahas decided to canceltheproposed expansion of 

the plant. If the expansion is not cancelled, an intensified protest movement wil be 

launched. Furthermore, the current construction workmust be stopped immediately, 

failing which legal action wi l be initiated. 

Mangal Murmu 

Village Head 

(Gram Pradhan) 



46 
 

 

Annexure- “3” 

 



47 
 

 
TRANSLATED 

 

 
To, 

District Council Member – Ward 22 (East Singhbhum, Jamshedpur) 

Sub-Divisional Officer, Ghatshila 

Circle Officer, Dhalbhumgarh 

Block Development Officer, Dhalbhumgarh 

Officer-in-Charge, Dhalbhumgarh Police Station 

Hon’ble Mukhia, Nutangarh Gram Panchayat 

Panchayat Samiti Member, Nutangarh 

All Ward Members, Nutangarh Gram Panchayat 

All Village Heads, Nutangarh Gram Panchayat 

Subject: Regarding the adverse environmental effects of the proposed expansion of 

the plant by Gajanan Ferro Private Limited for setting up a power plant. 

Respected Sir/Madam, 

 
With reference to the above subject, we, the residents of Nutangarh Gram 

Panchayat, wish to inform you that we are the villagers of Manikabeda, Kakurama, 

Kadambeda, Amda, and Ghoshda under Dhalbhumgarh Block, East Singhbhum 

District. The company Gajanan Ferro Pvt. Ltd., located at Kadambeda, has been 

operational for the last 12 years. Currently, the company is seeking to expand by 

establishing a Power Plant and Sponge Iron(DRI) unit. 

To obtain an environmental clearance (NOC) for this expansion, the Jharkhand State 

Pollution Control Board, Ranchi, organized a public hearing on 04.10.2024 at the 

Primary School in Village Amda, while classes were also being conducted in the 

school. The villagers opposed the proposed plant expansion at the public hearing. 

We all reside within a 500-meter radius of the company site. The villages that will be 

most impacted by the environmental consequences of the expansion include 

Kakurama, Amda, and Manikabeda. We strongly oppose the expansion of the plant 

(Power Plant and Sponge Iron Unit) and have extensively discussed the negative 

impacts, which include the following: 

1. Environmental polution from the use of sponge iron in the power plant. 
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2. Adverse effects on approximately 200 acres of agricultural land. 

 

3. Depletionof groundwater levels. 

 

4. Health-related problems. 

 
5. Many other possible challenges that the villagers might face in the future. 

 
Therefore, we humbly request all concerned authorities to take this issue seriously 

and deny the environmental clearance (NOC) to Gajanan Ferro Pvt. Ltd. for this 

proposed expansion. We, the villagers, shall always remain grateful for your kind 

support. 

Copies to: 

 
 His Excellency, the Governor of Jharkhand, Ranchi 

 
 Hon’ble Chief Minister, Government of Jharkhand, Ranchi 

 
 Deputy Commissioner, East Singhbhum, Jamshedpur 

 
 Chairman, Jharkhand State Pollution Control Board, Ranchi 

 
 
 
 
 
 

 

Yours faithfully, All 

villagers of: 

Villages – Amda, 

Kakurama, Manikabeda, 

Ghoshda 
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TRANSLATED 

 

 
"Colective Vilage Assembly" 

Today, on 02-12-2024 (Monday), a Gram Sabha meeting was held at the premises 

of Sheetla Temple, located between the villages of Kadambeda, Kakurma, and 

Manikabeda under the Dhalbhumgarh Block, within Nutangarh Panchayat. The 

meeting was chaired by Village Head Mr. Shankarchand and Deputy Head Mr. Amal 

Pani. 

The discussion focused on the proposal by M/s Gajanan Ferro Pvt. Ltd. to set up a 

Sponge Iron Captive Plant for 76 MW power generation, a 155,000 TPA Chrome Ore 

Briquette Plant, along with a 20 TPH Jigging Plant in village Kadambeda. The Gram 

Sabha was convened in accordance with the public hearing process under the 

Ministry of Environment and Forests, Government of India, as per the E.I.A. 

Notification No. S.O.1533 and its amended Notification No. S.O.3067, and PR No. 

340293 of the Jharkhand State Pollution Control Board (24-25) D. 

After thorough discussion, it was unanimously decided in the meeting that the 

construction or expansion of the sponge iron plant would negatively affect the 

agricultural lands of villages such as Kakurma, Manikabeda, Ghoshda, Jorsol, Eknal, 

Gaglo, Kandarpara, and Rikra Para. The objections were raised based on the 

following points: 

1. The power plant and sponge iron plant expansion would have a severe 

environmental impact on the local population. 

2. This expansion would adversely affect approximately 5,000 acres of 

agricultural land. 

3. Drinking water and irrigation water would become polluted. 

4. There is a risk of decline in the groundwater level. 

5. There is a risk of respiratory problems among the general population. 

6. The health of livestock raised by farmers would also be affected. 

Therefore, all the villagers unanimously decided that, considering the above- 

mentioned concerns, the Gram Sabha fully rejects the proposed Iron Sponge Plant. 

The decision of this Gram Sabha will also be communicated to the concerned 

authorities and the Pollution Control Board so that the livelihood and health of the 

villagers can be protected. 

Thank you. 

(Signatures and thumb 

impressions of the present villagers) 
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TRANSLATED 

 
 

 

To, 

TheDeputyCommissioner, 

East Singhbhum, Jamshedpur. 

Subject: Application opposing the establishment of Sponge Iron and Captive Power Plant 

by M/s Gajanan Ferro Pvt. Ltd. in Mouza Kadambeda. 

Respected Sir, 

 

With reference to the subject above, we, the permanent residents of villages Kakurama, 

Manikabeda, and Amda, under Nutangarh Panchayat, Block Dhalbhumgarh, District East 

Singhbhum, would like to humbly submit the following: 

In Mouza Kakurama and Kadambeda, M/s Gajanan Ferro Pvt. Ltd. proposes to 

construct a Sponge Iron and Captive Power Plant. This proposal falls under the E.I.A. 

Notification No. S.O.-1533 and the amended notification No. S.O.-3067(E) of the 

Ministry of Environment and Forests, Government of India, referenced in PR Notice 

No. 340293 as per the Jharkhand State Pollution Control Board (2024–2025) D. 

Based on this, a Gram Sabha meeting was held, in which it was resolved that the 

construction of this plant would result in the release of polluted smoke, toxic wastewater, 

and contaminated dust onto the agricultural lands of Kakurama, Manikabeda, Amda, 

Ghoshda, Kandrapara, Jodshol, Tikrapara, and Goglo villages. This would adversely 

affect agriculture, health, air, and water quality, and increase the risk of various 

diseases among the local population. 

Therefore, we, the villagers, not only earnestly request but also express our full faith in 

your leadership to cancel this project and kindly relocate the proposed plant to 

another area in order to free us from pollution. We will always remain grateful for your 

support in 

this noble cause. 

 

Yours sincerely, 

All the villagers of: Kakurama, 

Manikabeda, Amda, 

Ghoshda, Kandrapara, 

Jodshol, Tikrapara, and Goglo. 
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TRANSLATED 

 

To, 

Block Development Officer / Circle 

Officer Dhalbhumgarh, East Singhbhum 

Subject: Application against the establishment of Sponge Iron and Captive 

Power Plant by M/s Gajanan Ferro Pvt. Ltd. at Mouza Kadambeda. 

Respected Sir, 

 
With reference to the above-mentioned subject, we, the permanent residents of villages Kakurama, 

Manikabeda, and Amda under Nutangarh Panchayat, Block Dhalbhumgarh, District East 

Singhbhum, respectfully submit that M/s Gajanan Ferro Pvt. Ltd. intends to establish a 

Sponge Iron and Captive Power Plant at Mouza Kakurama and Kadambeda. 

According to the (EIS) notification No. S.O. 1533 and the amended notification No. S.O. 3067(E), 

issued by the Ministry of Environment and Forests, Government of India, and the information 

received under PR No. 340293 by the Jharkhand State Pollution Control Board (2024-2025) D, a 

Gram Sabha meeting was held and resolved that: 

The proposed Sponge Iron and Captive Power Plant of M/s Gajanan Ferro Pvt. Ltd. would lead to 

the spread of polluted smoke, toxic wastewater, and contaminated dust over agricultural lands in 

villages Kakurama, Manikabeda, Amda, Ghoshda, Kandrapada, Jorshol, Tikrapada, and Goglo. This 

would severely affect agriculture, health, air, and water, and increase the risk of various diseases. 

Therefore, we, the villagers, not only request but firmly urge you, with full confidence, to kindly 

relocate the Sponge Iron and Captive Power Plant to another location to protect us from pollution. 

We, the villagers, shall always remain grateful for this noble action. 

Yours faithfully, 

All the villagers of: 

Villages – Kakurama, 

Manikabeda, Amda, Ghoshda, 

Kandrapada, Jorshol, 

Tikrapada, and Goglo 
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TRANSLATED 

 
Date:- 05/02/2025 

 

To, 

The Secretary, 

Ministry of Environment, Forest and Climate Change, 

Government of India, 

Indira Paryavaran Bhawan, 

Jor Bagh Road, 

New Delhi – 110003 

Subject: Request to cancel the environmental public hearing related to the 

expansion of Gajanan Ferro Private Limited by the Jharkhand State Pollution Control 

Board 

Respected Sir, 

With reference to the above-mentioned subject, we, the residents of villages 

Kakurama and Manikabeda under Police Station – Dhalbhumgarh, District – East 

Singhbhum, State – Jharkhand, would like to state that we are local inhabitants of 

this area. 

Gajanan Ferro Pvt. Ltd. (located at Kadambeda) plans to expand its operations up to 

Kakurama by establishing a Jamir plot and a sponge iron plant. We, the villagers, 

have been opposing this project from the beginning. 

The first public hearing regarding this project was scheduled by the Jharkhand State 

Pollution Control Board on Friday, 4th October 2024 at 11:00 AM. During this 

hearing, the villagers outright rejected the proposal to construct a power plant and 

sponge iron plant. A video CD of this event is enclosed with this letter. 

A second public hearing was later scheduled on 13th December 2024 at Agarsen 

Bhawan, Dhalbhumgarh, which is 10 kilometers away from the actual project site. This 

was intentionally planned so that the residents of the directly affected villages 

(within 0 km radius) could not attend the hearing. The hearing venue was turned 

into a police camp, creating an atmosphere of fear. 

To portray a successful hearing, people were brought from 70–80 kilometers away 

including Tatanagar (Jamshedpur), Ghatsila, and remote villages/towns using buses 

and other vehicles. This was done to falsely present the hearing as legitimate and 

supported by the public. 

During the program, locals were not allowed to speak. Anyone who tried to raise 

concerns about the project had their microphones taken away. A video CD of this is 

also enclosed. 
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To further manipulate the hearing, each person brought from outside was reportedly 

paid ₹300 in cash and given ₹100 for food, which is a clear sign of corrupt practices 

by the company management. We villagers believe that this public hearing was 

fraudulent and we strongly oppose it. 

Moreover, construction work on the power and sponge iron plant had already begun 

without obtaining environmental clearance, which is highly objectionable. The 

construction site has been covered with black tarpaulin, which proves that work 

started without the mandatory environmental approval. A video CD showing this is 

also attached. 

Therefore, we earnestly request you to cancel this biased and disputed public 

hearing, and to deny the issuance of the No Objection Certificate (NOC) for the 

expansion of Gajanan Ferro Pvt. Ltd. 

Yoursfaithfuly, 

TheVilagers of: 

Kakurama, Manikabeda, Aamda, Ghoshda, Kandrapada, Tikrapada, Goglo 

 

Copyto: 

 Home Secretary, Ministry of Home Affairs, North Block, Central Secretariat, 

New Delhi – 110001 

 Secretary, Department of Forest, Environment & Climate Change, 

Government of Jharkhand 

 Deputy Commissioner, East Singhbhum, Jamshedpur 

 Chairman, Jharkhand State Pollution Control Board, Dhurwa, Ranchi 

 Regional Office, M-15, New Housing Colony, Adityapur 

 Sub-Divisional Officer, Ghatsila 

 Circle Officer, Dhalbhumgarh 
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TRANSLATED 

 

 

 

Date:- 21/02/25 

 

To, 

The Registrar, 

National Green Tribunal, 

Eastern Zone Bench, Kolkata 

Subject: Request to cancel the environmental public hearing conducted by the 

Jharkhand State Pollution Control Board regarding the expansion of Gajanan Ferro 

Pvt. Ltd. 

Respected Sir, 

In relation to the above-mentioned subject, we, the villagers of Kakurama and 

Manikabeda, under Police Station–Dhalbhumgarh, District –East Singhbhum, State – 

Jharkhand, are local residents. 

Gajanan Ferro Pvt. Ltd. (Location – Kadambeda), Licensee Code 102186953001, and CIN 

No. U27100WB2007PTC114335, is planning an expansion up to Kakurama by 

establishing a power plant and sponge ironplant. We, the villagers, have opposed this 

plant from the beginning due to the pollution it will cause. 

The first public hearing was scheduled by the Jharkhand State Pollution Control Board 

on Friday, 4th October 2024 at 11:00 AM, which the villagers outright rejected, 

opposing the construction of the power and sponge iron plants. A video CD/DVD of 

this event is enclosed with this letter. 

The second hearing was held on 13th December 2024 at Agarsen Bhawan, 

Dhalbhumgarh, which is located 10kilometers awayfromthe actualsite of the 

proposed plant. This seems to have been done deliberately so that residents of the 

affected villages falling within the immediate radius of the plant could not attend the 

hearing. The venue was turned into a police camp, creating an atmosphere of 

intimidation. 

To make the program appear successful, people were brought in vehicles from 70– 

80 kilometers away, including Tatanagar (Jamshedpur), Ghatsila, and other remote 

villages/towns, to falsely present that the public hearing had community support. 

At the hearing, local people were not allowed to speak. Anyone who tried to raise 

concerns about the project had their microphone taken away. A video CD/DVD of this 

incident is also attached. 
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To ensure participation and fake support, each outsider brought to the program was 

paid ₹300 in cash and given ₹100 for food, which is clear evidence of corrupt practices 

by the company’s management. We villagers consider this public hearing to be 

fraudulent and strongly oppose it. 

Moreover, constructionwork on the powerandspongeironplant was started without 

obtaining environmental clearance, which is a serious violation. The site was later 

covered with black tarpaulin, clearly indicating that construction had begun without 

requiredapprovals. A video CD/DVD showing this is enclosed with the letter. 

Hence, we humbly request that the expansionplan of Gajanan Ferro Pvt. Ltd., 

including the related environmentalpublic hearingforthepowerandsponge ironplants, 

be considered fraudulent, biased, unjust, and disputed — and therefore be canceled 

and that no No-Objection Certificate (NOC) be granted to the company. 

Yours faithfully, Villagers of: 

Kakurama, Manikabeda, Aamda, 

Ghoshda, Kandrapada, Tikrapada, 

Goglo 

 

 

 
Enclosure: 

Copies of earlier complaint letters submitted in opposition to the expansion 
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